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Orders of the Tribunal 

prcces 	the cs. 	It is in this conectLon, 

Shri Rth suhitted t.t the tittar rn 	h 	rorUar 

to the Committee For cons ierinr the 	tievanccs 

withrecard to ACP, 	as raised herein. 

H.iving heard the 	d.Con1 di both the sides, 

• wo 	isç.ose of this O.A. with dir.: ction that the 

app.Lict1cn }':e sent to the Screcning Comrnitte to be 

/ he1 	in the month of Jnuiry,2CC5 to consIder the 

4 case of the applicTmt. 	A copy of the O.A. miIy be 

treated as part of the rpresentLtion to be put up 

the Committoc. 

fr  

ft3' Lith the ooservt1rjn and 	rction as ri
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I 
this O.A. is disposed of at the st.:qe of .idmissic 

o costs. 
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